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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

OR IGINAL APPLICATION NO.1252 OF 2001
ALLAHABAD THIS THE 19TH DAY OF FEBRUARY,2003

HON'BLE MR, JUSTICE R.R.K. TRIVEDI,VICE-CHAIRMAN
HON'BLE MAJ GEN. K.K. SRIVASTAVA,MEMBER-A

Virendra Kumar Sharma,

S/o f}iuani Sahai Sharma,

R/o Chabilpur, Post-Khas,

District—=Aligarh. sesssssscssssansssseApplicant

(By Advocate Miss Usha Kiran)
Versus

1. Union of Ipdia,
through Secretary,
Ministry of Communication, |
Dept. of Post, |
New Dalhi,

2e Chief Post Master Ggneral,
U‘pt EerlE’
Lucknow, |

3. Post Master Ganeral,
Agra Region, :
Agrae

4, Senior Superintendent of Post Office,
Chabilpur,
District—-Aligarh.,

S. Deputy Regional Inspector of Post Offices,
North Sub-Division, i
Aligarhe !iliitttti.iilngspundanta

(By Advocate Shri G.R. Gupta)

OROQOER

HON'BL: MR, JUSTICE R.R.K. TRIVEDI,VICE-CHAIRMAN |

By this application "iled under section 19 of ;
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Administrative Tribunals Act 1585, applicant has pray
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quashing impugnsd order dated 28.08,2001 (Annexurs-1) by

=

which £.0.M.P. Chabilpur, District Aligarh was dirscted to

P

look after the work of the Branch Post Mastar also alonguwith
_ G b
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24 The grievance of the applicant is that his father

Shri Triveni Sahai Sharma -.. died on 14,03,.13997, and hz is
entitled for appointment on compassionasts grounds. Alongwith
Supplementary affidavit a copy of thes order dated 05,05,2002

has bean filed as Annexure CA-1s TFO® garusal of which it

LSO

appears th;:\%% A&Mnﬂittee examined ths |

case of applicant on 15,05,2002 for appointment on cnnpaasinnatJ
grounds and found that the family of ex-official namely

) “in veanditionwa *
Late Triveni Sahai Sherma is not findigent/and applicant 1is W\
not entitled for appointment on compassiocnates ground. Findings
has bzen recorded that out of four sons, onz is employed as

Upper Chief Judicigl Magistrate and another son as Assistant

Teacher and the family has 1.832 hec. of land and the

- ——

sponsored candidate has annual incomes of Rs.3,030/-. There
is no social liashility behind the dscsasad official like f

education of minor chilgrsn 9 =marriage of daughter,

S In our opinion, the claim of the applicant has rightly
been rejected.s, Thus, the order =making arrangement for the

vacant post by impugned order dated 28,08,2001 is justified,
and no interference is reqQuired. The 0.A. has no merit and

is accordingly dismissed.

4., There will bs no order as to costs,
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Member-A Vice-Chairman I
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